
AMNEXURE 

Government of India 

Ministry of Environment, Forest and Climate Change 

(Issued by the State Environment Impact Assessment 

Authority(SEIAA), Tamil Nadu) 

To, 
The owner 
LAKSHMI MALLIGA K ROUGH STONE 

masinaickenpatty village valapady -636103 

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity 
under the provision of ElA Notification 2006-regarding 

Sir/Madan, 
This is in reference to your application for Environmental Clearance (EC) 

in respect of project Submitied to-the SElAA vide proposal number 

SIA/TN/MIN/169190/2020 dated 21Aug 2020: The particulars of the environmental 

clearance granted to the pr0ject are as.below. Sos 

EC219001TN144740 

7847/2020 
1. EC ldentification No. 

2. File No. 
New. Project Type 
B2 

Category 
1(a) Mining of minerals 

L Project/Activity including 
Schedule No. 

K. Lakshmi Malliga,Rough Stone Quarry 
Project over an Extent of 1.00.0 ha of 

Governnent land in S.F.No's. 212/3(Part) 

o Masinaickenpatty Village, Valapady 
Taluk, Salem District, 

6. Name of Project 

Name of Company/0rganization LAKSHMI MALLIGA K ROUGH STONE 
7. 

Tamil Nadu 
8. Location of Project 

NIA 
9. TOR Date 

The project details along with terms and conditions are appended herewith from page 

no 2 onwards.

(c-signed) 
Tmt.P.RAJESWARI,IFS

Member Secretary 
SEIAA (Tamil Nadu) 

Date: 12/11/2021 

Note: A valid environmental clearance shall be one that has EC identification 

number & E-Sign generated from PARIVESH.Please quote identification 

number in all future corre spondence. 

This is a computer generated cover page 
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STAT 1EVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORJTY- TAMILNADU 

3 loor, Panagal Maaligai. No. 1, Jecnis Road, Saidapet, Chennai-15. 

ENVIRONMENTAL CLEARANCE 
Lr. No.SIAA-TN/ENo.7847/1(a)/EC.No:4925/2021 dated:03.11.2021 

Sub: SElAA-TN Proposcd Rough Stone quarry lease arca over an cxtcnt of 1.00.0Ha at 

S.FNos. 212/3 (Part) of Masinaikenpatty Village, Valapady 'Taluk, Salem District, 

Tanil Nadu by Tmt.K.Lakshmi Malliga -issue of Environmental Clcarance 

Regarding. 
Ref 1.Online Proposal No. SIATN/MIN/169190/2021, Dated:21.08.2020. 

2. Your Application for Environmental Clearance dated: 15.09.2020. 
3. Minutes of ihe 235 meeting of SEAC held on 01.J0.2021 
4. Minutcs of the 479 mccting held on 30.10.2021 

Details of Minor Mineral Activity- 
This has rcference to your applic�tion second cited.The proposal is for oblaining 

Environmental Clearance for mining/quarying of minor minerals based on the particulars furnishcd in 

your application as shown below.

1Name of Projeet Proponeit and address Tmt.K.Laksh1mi Malliga 

No.6/279, Kasi Nagar 

Masinaikenpatty 

Valapady 
Salem 636103 

Location of the Proposed Activity

Survey Number 212/3 (Part) Govt land 

atitude and Longitude 11°3847.77" N 1o 11°38'52.14" N 

78°14'16.93" E to 78°14*21.20" E 

Village Masinaikenpaty 

SEIAA-TIN 
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Taluk Valapady'

District Salem 

Proposed Activity 

. Minor mineral Rough Stone

1.00.0Mining Icase Arca 

1.39,595 cu.m of Rough stone

iii. Approved quantity 
26m iv. Depth of Mining

v. Type of mining Opencast Mechanized Mining Method 

2 vi. Category(B1/82) 
Precisc aréa communication approved by Na.Ka.No.183/2020/(Kanimam/A), 

Dated: 

26.05.2020 

vii. 

the District Collector with datc 

Mining Plan approvcd by the Assistant Roc.No.183/2020/Mines-A Dated
VIll,

GcologisA ssistant Directori/c). 19.06.2020 

Department of Geology and Mining with 

date

5 Years ix. Scheme of Mining period 

Whether Project arca attracts any General Not attracted. Affidavit furnished. 

conditions specificd in the EIA nofification, 

2006 as amendcd:

19 Nos 5 Man Power requirement per day: 

Utilities 6 

Sourcc of Water: Existing Bore well and Water Vcndors
i. 

3.1 KI.D i. Quantity of Watcr Rcquirement in KID: 

0.6KI.D 
a. Domestic & Drinking purpose 

b. Green Belt & Dust Supprcssion 
1.8KLD&0.7KLLD 

ii. Power Requirement: 

a. Domcstic Purposcs TNEB 

b. Industrial Purpose 144124 litcrs of ISD Sr the life of mine 

MEMBR SECRETARY 
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Cost 

i. Project Cost Rs. 41.18 1.akhs 

ii. EMP Cost Rs. 3.80 1Lakhs 

CER Cos1 Rs. 0.90 1akhs 111. 

alidity: 

This Fironmental Clearancc is granted for the production of 1,39,595 cu.m of Rough 

stone for the period of 5 Years from the date of execution of the mining leasc. 

Affidavit 

The Proponent has furnished affidavit in Onc lHundred Rupees stamp paper altestcd by the 

Noiary stating that 

. Tm.K.1 akshmi Malliga No.6/279, Kasi Nagar Masinaikenpatty Valapady Salem - 636103, 

silemnly declare and sincerely aflim that: 

havc applied for gctting prior linvironmental Clearance to SEIAA, Tamil Nadu for the 

Proposed Rough Stone quarry lcase arca over an extent of 1.00.0Ha at S.F.Nos. 212/3 (Part) of 

Masinaikenpatly Viliage, Valapady 'Taluk, Salem District, Tamil Nadu. 

Swear to state and confirm that within 10km arcà of the iminc sitc, I have applicd for 

Tinvironmental Clearance, none of the following in situated. 

a. Protected areas notified under the Wild Life (Protection) Act, 1972 
b. Critically polluted areas as notificd by the central pollution control board constituted under 

water (Prevention and control of po!lution) Act, 1974 
C. co sensiive arcas as notilicd. 

d.Interslate bounderies and international boundaries within 10km radius from the boundary of 

the proposed side. 

2will complete the following corporate environment responsibility (CER) activitics before 

Comnencement of the quarrying activities. 

CER Cost Project Cost 

(Rs.Lakhs) CER Activity 2.0% of projeet cost 

(Rs.Iakhs) 
1. Plantation will be carried out in the | 44.98 0.90 

village road and drinking water facilities 

to the Govt school 

2. 1f we arc instructed by PWD/Competent 

MEM SiCRY 
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bodies to desilt the water bodies ncarby. I | 

assure to spend out CER cost for 

desilting/strengthening the bunds of the 

ncarby water bodics cte at around 2.0 

Total cost Allocation 44.98 0.90 

3. The foilowing quarrics are located within the radius of 500m from ihe periphcry of my quarry.

in | Lease status S.No. Name and address of S.F.No.Taluk & Vilage 
the Lesscec 

Details of Proposed Quarries: 
Tmt.K.Lakshmi Malliga 212/3 (Part)Govt land 1.00.0 

Extent 

lHects)

Proposed 
Masinaikenpatty Valapady

-

Details of Abandonced Quarrics 
T. Kasi Vishwanathan Expired 1 212/3 Masinaikenpatty 3.00.0 

Valapady 
T.KasiVishwanathan Masinaikenpatty 2.00.0 Expired 219 U 

Valapady 
1.00.0 Total 

Dctails of Existing Quarrics: 
Nii 

4. There will not be hindrance or disturbance to the people living during quarrying and iranspornation. 

5. There is No approvcd habitation within 500m radius from the periphery of my quarry

6. I swear that afforestation will be carried out during the course of quarrying opcralion and 

maintained. 

7. The required insufance will be 1aken in the name of the labourers iworking in mý quarry sitc. 

8. The existing road from the main road to the quarry is in good condition and the same will be 

maintaincd and utilized for transportation of Rough Stone. 

9. I will not engage any child labour in my quarry site and I anare thet engaging child labour i 

punishablc under the law. 

10. All types of safety / protcctive cquipmcnts will be providcd to all the labourers working in my 

quarry 
1. No permanent structures, templcs, etc., are locatcd within 300m radius from the periphery of my 

quarry.
I ensure 1o do all the social and Environment commitment as mentioncd in the Mining Plan to the best 

of my knowledgc. 

MEMBEH SECREIARS 
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Details of Quarrics locatedwithin 500NM radiusfrom the proposcd quarry: 
I he Projeet Proponeni has submittcd a copy of the letter obtained from the Assistant 

icolopist Assistant Director(i/c) Department of Gcology & Mining. Salem District in his lcticr 

ikN !83.2020/Mincs-A Datcd: 19.06.2020 has statcd that the dctails of other quarrics within a 

Tdius S00m fronm the boundary of the proposcd quarry site as follows: 

Extcnt 
Hects) 

S.No. Name and address of S.F.No. Taluk & Village (in Lease status 

the Lesscc
Dctails of Proposed Quarries: 

Tmt.K.Iakshmi Malliga Govt land 1.00.0 Proposed(Pat)
Masinaikenpatty Valapady 
212/3 

Details of Abandoned Quarries: 
Kasi Vishwanathan 212/3 Masinaikenpany Valapady 3.00.0 Expired 

T. Kasi Vishwanathan 2191 Masinaikenpatty Valapady 2.00.0 Expired

To1al 1.00.0 

ietails of Eaisting Quarries: 
Nil 

Details of Lease Expircd Quarrics: 
Nil 

Appraisal by SEAC: 
The proposal was placed in the 235 meeting of SEAC held on 01,10,2021. Bascd on the 

prescntation made and the documents furnishcd by the Project proponent, SEAC decided to 

recommend the project proposal to SEIAA or grant of Environmental Clcarance subjcct to the 
T 

following specific conditions. in addition to normal conditions: 

1Restricting the depth of mining to 26m utimate depth and quantity of 1,39.595 cu.m of Rough 

stone for fiye years with a bench height of Sm as per the approved mining plan considering 

1he hydrogcological rcgimc of the surrounding arca as well as to cnsure sustainablc and safe 

mining 

2. Fugitive emission measurements should be carricd out during the mining operation at regular

intervals and submit the consolidatcd report to TNPCB once in six months. 

3. Proponent shall ensure that 1he Noise levcl is monitorcd during mining operation at the project

site and adequate noise level reduction measures undcrtaken. 

4 The proponent shall crect fcncing all around the boundary of the proposed arca with gates for 

cniry/exit as per the conditions and shall furnish the photographs/map showing the same 

before obtaining the CTO from TNPCB. 

MEMRS 
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5. The purpose of Grecn belt around the project is to capture the fugitive cmissions andto 

attenuate the noise generated, in addition to the improvement in the acstheties. A widc rangc

of indigenous plants species should be planted in and around the premisc in consultation wih 

the DFO, District/ State Agriculture Univcrsity. The plants species should have thick canopy

cOver, perennial grecn naturc, nativc origin and large leaf arcas. Mcdium size trces and smal 

rees alicrnating with shrubs shall be plantcd. Miyawaki mcthod of planting i.e. planting 

differcnt types of trees at very close intervals may be 1ried which will give a good green cover

Grecnbclt nceds to be developed in the periphery of the mines area so that at the closurc time 

the trees would have grown vel. 
6. Ground water quality monitoring should be conducted once in every six months and the report

should be submitted to TNPCB.
7. Afier mining is completed. proper leveling should be done by the Projcct proponcnt & 

Environmental Management Plan furnishcd by the Proponent should be strictly followed. 

8. The Project proponent shal, afler ceasing mining operations, undertake re-grassing the 

mining arca and any other arca which may have been disturbed duc to thcir mining activites 

and restorc the land to a condition that is fit for the growih of fodder, lora. fauna ete 

9. Proper barriers to rcducc noisc level, dust pollution and to hold down any posible ny 

material (debris) should be established by providing Breenbelt and/or metal stheets along the 

boundary of the quarrying sitc and suiable working methedology to be adopicd by 

considering the wind dircction. 
10. The operation of the quarry should not affcct the agricultural activities &water bodies near the 

project site and a 50m safety distance from water body should be icfi vacunt without any 

activity. 
11. Transportation of the quarried materials shall not cause any hindrance to the Village 

pcoplc/lixisting Village road. 

12. The Projcct Proponent shall comply with the mining and othcr relevant rules and regulatio

wherever applicable.

13. 1he proponcnt shall develop an adcquate greenbet with native spccics on the periphery of the 

mine lease arca before the commencement of the mining activity. in consultation with DFO of 

the concerncd districtagriculture. 

MEMBR SECR�TARY 
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he yuarry ing actity shall be stopped il he cntirc quantity indicated in the Mining plan is 

uCdCen betore the expiry of the quarry leasc period and the same shall be monitored by 

i coneerned District Authoritics.

S. The rccommendation for the issuc of environmental clcarance is subject 10 the outcomc of the 

llon ble NGT, Principal Bench, New Delhi in O.ANo.186 of 2016 (MANo.350/2016) and 

O.A.No.200/2016 and O.A.No.580/2016 (M.A.No.1 182/2016) and O.A.No. 102/2017 and 

O.A.No.404/2016 (M.A.No. 758/2016. M.A.No.920/2016, M.A.No.1122/2016. 

M.A.No.12/2017 & M.A.No.843/2017) and O.A.No.405/2016 and 0.A.No.520 of 

2016(M.A.No.981/2016, M.A. No.982/2016 & M.A. No.384/2017). 

16. Prior clearance from Forcstry & Wild lise including clearancc from committce of the 

National Board for Wildlifc as applicable shall be obtained before starting the quarrying 

operation. if the projcct site atlracts the NBWI. clearance,as pcr the cxisting law from time t1o 

me. 

17. o ensurc safcty mcasures along the boundary of the quarry site, sccurity guards are to be 

posted during the entire period of the mining opcration 

18. The mine ciosure plan submitted by the projcct proponcnt shall be strictly followed aftcr the 

lapse of the mining activitics. 

19. As per the Mol:F&CC Office Memorandum F. No. 22-65/2017-1A.I|I dated: 30.09.2020 and 

20.10.2020 the proponent shall furnish the detailed EMP mentioning all the activitics 

particularly sanitizing facility for schoolas proposced in the CER and furnish the same before 

placing the subject to SIElAA. 

20. All the conditions imposed by the Assistant Dircector, Geology & Mining, Salem District in 

he mining plan approval and the Precise area comimunication letter issued by concernecd 

District Collector should be strietly followed. 

Discussion by SELAA and the Remarks: 

The subject was placed beforc the Authority in its 479 meeting held on 30.10.2021. Aficr detailcd 

discussions. the Authority accepied thc rccommcndation of SEAC and decided to grant Environmental 

CIcarance to the proposcd Project subjcct to the conditions as recommended by SEAC & normal

conditions in addition 1o the following conditions: 

MEMB SCRE TAKY 
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As per the rccommcndation of SEAC and as accepted by the proponcnt, the depth of mining 

is restrieted to 26m and quantity of Rough stone is 139595 cu.m permitted for five ycars 

With a bcnch height of Sm as per the approved mining plan considering the hydrogcological 

regime oi the surrounding arca as well as to cnsurc sustainable and safc mining.

2. As per the MoEF&CC office memorandum .No.22-65/2017-1A.JI1 dated: 30 09.2020 and

20.10.2020 the proponent has furnished the detailed EMP, mentioning all the CER activitic 

1or Rs. 0.90 Lakhs as committed. The proponent is requestcd to carryoul sanitising facilitics for 

schools as recommended by SEAC. All the activitics mentíoncd in EMP and the above 

mentioned activity shall be completcd before obtaining CTO from TNPCB 

Part-A: Conditions to be Complied before commencing mining operations: 

1. The project proponent shall advcrtisc in at lcast two local newspapers widely circulated 

in the region, one of which shall be in the vernacular language inforning the public that 

I. The projcct has ben accorded Environmental Clcarance. 

Copics of clearancc lctters arc available with the Tamil Nadu P'ollution 
I1. 

Control 1Board. P 

II. Fnvironmental Clcarance may also be scen on the website of thc SEIAA.

IV.The advertisement should be made within 7 days from the date of reccipt of 

the clearance letter and a copy of the same shall be forwarded to the 

SEIAA 
2. Mining activity should be reviewed by the District Collcctor after three ycars and decide for 

further extension. 

3. The mine closure plan submittcd by the projcct proponent shall be strictly followed after the 

lapse of the mine. 

4. NOC from the Standing committcc of the NBWL. shall be obtaincd. il protccted areas are 

located within 10 Km from thc proposcd project site 

5. The project proponent shall comply the conditions laid down in the Section V, Rule 36 of 

Tamil Nadu Minor Minerals Concession Rulcs 1959. 

6. A copy of the Environment Clearanee letter shall be sent by the proponent to the 

concerncd Panchayat, Town Panchayat / Panchayat union/ Munieipal Corporation, 

MEMBERSi:CREAR 
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rban 1.ocal Body and the I.ocal NG0, if any, from whom suggestions/ reprcsentations, il 

y, ere received while proressing the proposal. The clcarance letter shall also be put on 

the website of the proponcnt and also kept at the site, for the general public to sec. 

7. Quary lcase arca should be demarcatcd on the ground with wire fencing to show the boundary

of the lcase area on all sides with red Nags on every pillar shall be crected before 

commenccment of quarrying. 

S. The proponent shall cnsure 1hat l'irst Aid Box is available at site. 

9. The cxcavation activity shall not alter the natural drainage pattern of the area. 

10. The excavated pit shall be restored by 1he project proponcnt for useful purposes. 

The proponent shall quarry and removc only in the permitted areas as per the approvcd Mining

Pian details.

1he quarrying operation shall be restricted betwcen 7AM and 5 PM. 

. The proponent shall takc necessary mcasurcs 1o cnsure that therc shall not be any adverse 

mpacts duc to quarTying operation on the nearby human habitations, by way of polution to the 

environment. 

14. A minimum distance of 50mis. from any civil structurc shall be kept from the pcriphery ol any 

excavation arca.

15. The mincd out pits should be back filled "where warranted and arca should bc suitably 

landscapcd to prevcnt cnvironmental dcgradation. The mine closure plan as furnished in the 

proposal shall be strictly followcd with back filling and tree plantation. 

16. Wet drilling method is to be adopted 1o control dust cmissions. elay detonators and shock 

tube initiation system for blasting shall be uscd so as to reduce vibration and dust.

17. Drilling and blasting shall be done only either by licensed explosive agent or by the proponent 

after obtaining requircd approvals from Competent Authoritics. 

I8. Blasting shall be carricd out aRer announcing to the public adeqjiate ihrough public address 

system to avoid any accident.

19. A study has to be conducted to assess the optimum blast paramcters and blast design to keep 

the vibration limits less than preseribed levels and only such design and parameters should be 

implemented while blasting is done. Periodical monitoring of the vibration at specificd 

location 1o be conducted and records kept for inspcetion 

20 The Proponent shall 1ake appropriate measurcs to ensure that the Gl.C shall compiy with the 

revised NAAQ norms notified by MolF& CC. Gol on 16.11.2009. 
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21.The following mcasurcs arc to be implcmcnted to reduce Air Pollution during transportation of 

Imineral 

Roads shall be graded to mitigate the dust cmission. . 

Water shall be sprinkled al regular interval on the main road and other service roads to 

suppress dust 

22. The following mcasures arc 1o be implcmentcd to reduce Noise Pollution 

Proper and rcgular maintenance of vehicles and other cquipment 

ii. imiting time cxposure of workers to exccssIVe noise 

i. Ihe workers employcd shall be provided with protection cquipmient and carmuils ct 

iv. Speed of trucks entering or lecaving the mine is to be limitcd to moderatc speedof 

25 kmph to preyent unduc noise from cmpty trucks.

All noise gcncrating machinery the compressor, gcnerator to be cncloscd in acoustic 
N. 

enclosure so as to reduce noise in working arca. 

23. Measurcs should be taken to comply with the provisions laid under Noise Pollution 

(Regulation and Control) (Amendment) Rules, 2010. di: 11.01.2010 issued by the Molil& (C 

Gol to control noise to the prescribed levcls. 

24. Suitablc conservation measures to augment groundwater resourccs in the arca shail be planned 

and implemehied in consultation with Regional Director, CGWB. Suitable measures sheuld be 

taken for rainwater haryesting. 

25. Permission from the compotent authority should be obtained for drawl of ground water. il any. 

requircd for this project

26. Topsoil, if any, shall be stackedproperly with proper slope with adequate measures and should

be used for plantation purpose. 
27. The following measures aré to be adopted to conirol erosion of dumps. 

Rctcntion/ 1oe walls sha!l be provided at the foot of the dunps. 

Workcd out slopes are to be stabilizcd by planting appropriale shrub/ grass species on the . 

slopes. 
28. Waste oils, uscd oils gencratcd from the EM machines, mining operations. il any. shall be 

disposed as per the 1lazardous& other wastes (Management. and Trans Boundary Movement

Rules, 2016 and its amendments thereof to the recyclers autherized by TNPCB 
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ng the lactael date l:iur o cmaly with any of the conditions mentioncd abovc 

ma result in withdrawal of this clcaranee and altract action under thc provisions of 

nironment (Protcction) Ac1, 1986. 

30. Rain walcr harvesting 1o collcct and utilizec the cntire water falling in land arca should be 

provided 

31. Rain watcr getting accumulatcd in thc quarry floor shall not be dischargcd dircctly to the 

ncarby strcam or watcr body. If it is to be lct into the nearby watcr body, it has to be 

dischargcd into a sit trap on the surface within the lease area and only the overflow alier 

allowing sctuling of soil be let into the nearby waterways. The silt trap should be of sufficicnt 

dimensions to cateh all the sih water being pumped out during one season. The silt trap should 

he cieancd of all the deposited silt at the cnd of the scason and kept ready for taking care ol the 

silt n the ncxl scason. 

32. The icase holder shali undertake adcquatc safcguard measurcs during extraction of matcrial

and cnsure that due to this activity, the hydro-geological regime of the surrounding arca shall 

not be affected. Regular monitoring of ground water level and-quality shall be carried out 

around the mine lcase area during the mining operation. If at any stage, if it is observed that 

1he groundwater table is gctting depleted due 1o the mining activity; necessary correciive 

inmCares shall be carricd out. District Collector/mining officer shall cnsure this.

Notrec-lelling shall be done in the leased arca, cxcept only with the pcrmission trom 

cometent Authorily. 

31. lo take up environmental monitoring of the proposcd quarry sitc before, during and aficr the 

mining activities including vibration study data, walcr, air & 1lora/fauna environment, slurry 

water generated/disposed and mcthod of disposal, involving a reputed academic Institution. 

35. I1 shall be ensurcd that the total extent of ncarby quarrics(existing. abandoncd and proposed) 

locatcd within 500 mcter radius from the periphery of this quarry is nöt excceding 5 hectares 

within the mining lease period of this application. 

36. It shall be ensured that there is no habitation is located within 300 meter radius from the 

periphery of the quarry site and also cnsure that no hindrance will be causcd to the people of 

the habitation locatcd within 300m radius lrom thic pcriphery of the quarry site. 

37 Irce Silica test should be conducied and reported lo TNPC3, Dcpartmen of Gcology and 

Mining and Regional Director, Mol:l & CC. GOI 
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38. Air sampling at intersection point should be conducted and reported to TNPCB, Department o 

Gcology and Mining and Regional Dircctor. MofF& CC. G0 

39. Bunds to be provided at the boundary of the project sitc. 

40. The project proponent shall undcrtake plantation/afforestation work by planting the native

species on all side of the leasc area at the rate of 400/1la. Suitable tall trec saplings should b 

planted on the bunds and other suitable areas in and around the work placc 

41. Floor of excavated pit to be levelled and sides to be slopcd wilh gentlc slope (eep' r 

granite quarrics) in the mine closure phase 
42. The Project Proponent shall ensure a minimum of 2.5% of the aniual turnover will he utili/cd 

for the CSR Activity. 

43. The Project Proponent shall provide solar lighting'system to the ncarby villages. 

44. Earthen bunds and barbed wire fencing around the pits wih grecn belht all along the baundary 

shall be developed and maintained. 

45. Safcty cquipments to be provided to ali the employecs. 

46. Safcty distancc of 50m has to be providcd in case of railway, reservoir, canal/odai 

47. 1The Assistan/Deputy Director, Department of Gcology & mining shail cnsure that the 

proponent has engaged the blaster with valid Blasting licenseicertilicate obiaincd from t 

competent authority before cxecution of mining lcase. 

48. The proponent shall furnish the Bascline data covering the Air, W'aer. Noise and lard 

cnvironmcnt quality for the proposed quary site bofore exeeution of mining leasc. 

49. The proponcnt shali ercct the pillars in eccordance with the Rules for depicting GiP'S detaiisin 

the carmarked boundary of the quarry site to monitor clcctronically before execution of 

mining. 
50. The proponent has to provide insurance prolection to the workers in the case of existing nining 

or providc the affidavit in case of fresh lease before execution of mining lease. 

51.The proponent has to display the name board al the quarry silc showing the details of 

Proponent, lcasc period, cxtent, ctc., with respeci to the existing activity beforc executoa o 

mining.

52.1Hcavy carth machinery cquipmens il util/ed. alter getting approval from the compete 

authority. 
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53. The Poponent shall ensure that the projcct activily including blasting, mining transportation 

le should m no way have àdversc immpaci lo the othcr lorcsts, such as rescrvc forcsts and social 

ress, tree plantation and bio diversity. surrounding water bodies ctc. 

he proponent shal! pro ide Circen Belt developmen! at thc rate of not lcss than 400 

rces iecture. The trce saplings shall be not less than 3m height. 

5The lugitive emissions should be monitored during the mining activity and should be reportecd 

1o INPCR once in a month and the opcration of the quarry should no way impact the 

agricullure activity & waler bodies ncar the projecl sitc. 

S6. All the commitment made by the project proponcnt in the proposal shall be strictly followcd. 

57. The mining lcase holders shall, afier ceasing mining operations, undertake re-grassing the 

mining arca and any other arca which may have been disturbed duc to their mining activities 

and restore the land to a condition which is fil for growth of foddcr, flora, fauna etc. 

he Projcet proponent has l0 stric1ly comply the oulcome/dircction of the Hon'ble NGT. 

Prncaple Bench, New Delhi in the 0.A No. 1 86 of 2016 (M.A.No.350/2016). O.A. 

N 200/2016. O.A.No.5 80/2016 (M.A. No. 1 182/2016). O.A.No.102/2017. 0.A.No.404/ 2016 ( 

i.A.No. 758/2016. M.A. No. 920 /2016, MA.No.1122/2016, MA.No. 12/2017 & 

M.A.No.843/2017). 0.A.No.405/2016 and 0.A.No.520 of 2016 (M.A.No.981/2016, 

M.A.No.982/2016 & M.A.No.384/2017). 

Part B: General Conditions: 

.ECis given only on the factual records, documcnts and the conmitment furnished in non 

judicial stamp paper by the propondi. 

T he Proponent shall obiain the Conscnt from the TNPC Board before commencing the activity. 

Ao change in mining tcchnology and scope of working should be made without prior approval

of the S11AA, Tanil Nadu. 

No changc in the calcndar plan including cxcavalion, quantum of mineral (minor mineral)

should be made.

5. Effective safcguard mcasures, such as rcgular water sprinkling shall be carricd out in eritical

arcas prone to air pollution and having high levcls of particulate matter such as oading and 

unloading point and all rans fer points. Extensive water sprinkling shall be carried out on haul 

roads. It should be ensured that the Ambient Air Quality parameters con form to the norms 

prescribed by the Ceniral Pollution Control Board in this regard. 

MEMBS SiCRETAKY 
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6. EIlective safeguards shall be adoptcd against health risks on account of brccding ol veciors

the water bodics created due to cxcavation of earth 
7. A berm shall be left from the boundary of adjoining ficld having a w idth cqual to al lcast nal 

the depth of proposed excavation. 

8. Loading and unloading areas including all the 1ransfer points should also have cllicicni dusi 

control arrangements. These should be properly maintaincd and operated. 

9. Vehieular emissions shall be kept under control and be rogularly monitored. The mineral 

transportation shall be carricd out through the covercd trucks only and the vchicles carry ing the 

mineral shall not be overloaded. 
10. Acce and haul roads to the quarrying arca should be restored in a mulually agrecabie manner 

where these are considered unnecessary after cxtraction has been complcted. 

11. All Personnel shall be provided with proteetive respirator devices itncluding saleiy shues 

masks. gloves etc. Supervisory people should be provided with adequatc Irainin;d 

information on safety and health aspects. Occupational hcaith surveillancec prograni of the 

workers should be undertaken perjodically to observe any coniractions due to expusure to dusi 

and take corréctive mcasurcs, if nccded. 

12. Periodical medical cxamination of the vorkers engaged in the project shall be carried out and 

records maintaincd. For the purpose, schedule of health examination of the workers should be 

drawn and followed accordingly. The workers shal be provided with personnel protcetive 

measures such as masks, gloyes, boots cic 

13. Workers/labourcrs shall be provided with facilities for drinking water and sanitation facility lor 

Female and Male separately. 

14. The project proponent shall cnsure that child labour is not employ cd in the project as pe 

sworn affidavit furnished. 

15. The funds carmarked for environmcntal protcctwn mcasures should be kept in separute acevun

and should noi be diveited for other purpose. Ycar ise expendilure should be reported to the 

Ministry of Environmcnt and Forests and its Regiona! Oficc iocated at Chennai. 

16. The Environmental Clearance docs not absolve the applicant/proponen of his 

obligation/requirement to obtain other statutory and administrative clearances from other 

statutory and administrative authorities. 

17. This Environmental Clcarance does not imply thai the other statutory 

clearances shall be granted to the project by 1he concerned authoriticySuch authorities . 

SEIAA-TX
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be considering the project on meriis and be taking dccisions independently of the 

Fnvironnental Clearance 
he SF!AA, Tamil Nadu may aller/modify the above conditions or stipulate any further 

conditions in the intcrest of environment protection. 

i9.The SElAA, Tamil Nadu may cancel the Environmental Clearance grated to this project 

under the provisions of ElA Notification, 2006, at any stage of the validity of this 

Environmental Clearance, if it is found or if it comes to the knowledge of this SEIAA, TN that 

the project proponent has deliberately concealed and/or submitted false or misleading 

infornation or inadequaie data for obtaining the Environmental Clearance. 

20. Failure to comply with any of the conditions mentioned above may result in withdrawal of this 

clearance and attract action under the provisions of the Environment (Protection) Act, 1986.

21. The above conditions will be enforeed inter-alia, under the provisions of the Water (Prevention 

&Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the 

Environment (Protection) Act, 1986, the Public Liability Insurance Act, 1991, along with their 

amendments, Minor Mineral Conservation & Development Rules, 2010 framed under MMDR 

Act 1957, Nanional Commission for protection of Child Right Rules, 2006, Wildlife Protection 

Act, 1972, Forest Conservation Act, 1980, Biodiversity Conservation Act, 2016, the Biological 

Diversity Act, 2002 and Biological diversity Rules, 2004 and Rules made there under and also 

any other orders passed by the Hon'ble Supreme Court of India/Hon'ble High Court of Madras

and any other Courts of Law relating to the subject matter. 

22. Any other conditions stipulated by other Statutory/Government authorities shail Le complied. 

23. Any appeal against this Environmental Clearance shail lie with the Hon'ble National Green

Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the National

Green Tribunal Act, 2010.

24. The Environmental Clearance is issued based on the documents furmished by the project 
proponcnt. In case any doCuments found to be incorect/hot in order at a later date the 

Environmental Clearance issued to the project will be dccmod to be revoked/ cancelled. 

P A 
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Copy to: 

1. The Secrctary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi. 

2. The Prineipal Secretary to Govemment, Environment and Forests Department, Tamil Nadu. 

3. The Principal Secretary to Government, Industries Department, Tamil Nadu. 

4. The Additional Principal Chief Conservator of Forests, Regional Office (SZ), 34, HEPC 

Building, 1"& 2nd Floor, Cathedral Garden Road, Nungambakkam, Chennai - 34. 

5. The Chaiman, Central Pollution Control Board, Parivesh Bhawan, CBD-Cum-Office Complex 

East Arjun Nagar, New Delhi-1 10 032. 

6. The Chairman, TNPC Board, 76, Mount Salai.Guindy, Chennai-32 

7. The District Collector, Salem Distric. 

8. The Commissioner of Gcology and Mines,Guindy,Chennai-32 
9. EIA Division, Ministry of Environment& PForests, Paryavaran Bhawan, New Delhi.

10. Spare.

Validity ynkeqwn
Digitally signedby/ Tmt P RA.JE S MLARI fs 
Meniber Sorelay 
Date 11/12 2021 4 1E U F 
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